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Ar IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERA6AD 

/92 

DATE OF ORDER 	12-997 

Between 

D.Narasinga Pao 

S.Manoharlal: 

\I.Kuppu Rea 

Applicants 

And 

Union of India rep. by General Manager, 
SC Rlys, Sec:'bad. 

The Chief Personnel Officer s  
Sc Rlys, Sec'bad. 

Respondents 

Counsel for :th Applicants 	Shri \i.Krishna Rac 

Counsel for the Respondents 	Shri J.R.Gopal Rao, SC for Rlys 

CO RAM : 

THE HON'BLE SHI RRANGARAJAN 	MEMBER (A) 

THE HON'BLE SHfI B.S.JMI PARAMESHLJAR 	MEMBER (J) 

(Order per Hon'ble Shri R.Rangerajan, Member (A) ). 
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j: PARAMESHUAR) 
er (J) 

(R.RANGARAJAN) 
Member () 

(Order per Hon'ble Shri R.Rangarajan, Member (A) ). 

None for the applicant. Sri Phalguna Rae for Sri J.R.Goal 

F'ao, standing counsel for thelflespondents. 

2. 	The ordet ih CA 2592 was passed on 28.1 .94. The direction 

therein reads as follows 

00 

I 

"(j) The respondent shall comply with the 

Railway B0ard's order dt.2-689 in the 

matter of natiodaily refixing the appli-

cant's pay intI1e higher scale of 

Rs.425-700. 	I 

(ii) Based on the revised pay of each applicant 

his •pensionary entitlements shall be ret 

calculated and fixed notionally from the 

date of the retirement of each applicant. 

(iii)The monetary hebefits arising out of the 

revised pensibn shall be allowed to each 

of the applicrts with effect from 18-2-92, 

that is, one yelar prior I.o the date of 

filing bhis 

(iv)The respondens 'shall comply with this 

order and pay the arrears to the applicants 

within a paridd of 4 months.? rom the date of 

receipt of th s 1order. 

This P1.A'. was filed to re-fix the revised pension from 

25-3-95 ard pay interest ofiarrears from 1.3.96. The Judgement 

-i.s very clear, in that thS.Uii) direction of the judgement gives 

the date from which the revised pension should be allowed • Hence 

revision of that order cannot be done in an M.A. 

MA •s dismiissed accordingly. No costs. 
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Dictated in Open Court. 
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TYPED BY 	 CHECKED BY 
BY 	 APPRQUED BY 

IN THE CENTRAL AD.NINIsTAT,E TRIBUNAL 
HYDERAao 

THE H [IN' BLE 3HF?Ifl HA NCAflAJrN: N(A ) 

AND 

THE H ON' BLE SHH I 3.3, 	I 	ME3HWo 

DATED: 

lO_R/JUDGEJI.NT 

in 

. NO; 

Admttted and 	Interim directions Issed.  

A 11kw ad 

Disp se d, 	of with directions, 

Dismissed 

Distjsssd as uithdraun 

Oism'iz- sad for dc-fault 

Ordarcj 54?\eioctod. 

No ordor 	to costa; 

YLK] 	 II Court. 
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